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r 1 O.A. 245/95 - ™

14.6.96 Mr S.Ali,Sr.C.G.S.C for the
- respondents. Judgment pronounced.
‘application is allowed in terms of the
order. No order as to costs.
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- CENTRAL ADMINISTRATIVE TRIBUNAL :
: GUWJAYATI BENCH ::3 GUWAHATI-S. '
G.A. MO. 245 of 1995.
T . A - I’\‘ D .
i
¥ .
DATE OF DECISION 14-6-1996.
Sri Bishnu Prasad Saikia & Ors.
e e e et e e e (PETITIDNER(S)
S/Shri GeKe Bhattacharya. G.N.Das. | - ADYOCATE. FOR THE
e PETITIONER (S)
VERSUS

*&

Union of India & Orse. RESPONDENT (8)

Sri S.Ali, Sr.C.G.S.C.

THE HON'BLE SHRY G.L.SANGLYINE, MEMBER(A)
THE HON'BLE SHRI D.C.VERMA, MEMBER (J)

e 1. Whether Reporters of local papers may be alloued to yeq
Sy sce the Judgment ?
’ 2. To be referred to the Reporter or not ?

3, Whether their Lordships wish to see the fair copy of -
the judgment ? NO

4, Whether the Judgment is to be circulated to the other
Benches 7

N

Judgment delivered by Hon'ble Member(A) , =




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.245 of 1995.
Date of Order : This the 14th Day of June,1996.
Hon'ble Shri G.L.Sanglyine.mémber(kf
Hon'ble shri D.C.Verma, Member (J)

1. Sri Bishnu Prasad Saikia
Sanitary Inspector,
Aviation Reasearch Centre,
Doomdooma «

2. Sri Dipak Nandi,
Radic Mistri,
ARC, Doocmdooma . « « o Applicants.

By Advocate S/Shri G.K.Bhattachar jya
with G.N.Das.

- Versus =

1. Union of India
represented by Cabinet Secretary,
Department Cabinet Affairs,
New Delhi.

2. Directorate Ceneral of Security Block
V{%East )’ R .K.Puram.
New Delhi-110066.

3. Director.‘Awiaﬁion Research Centre,
Block-V(East), R.K.Puram,
New Delhi.

4. Deputy Director, ‘
Aviation Research Centre,
Doomdocmae - « « « Respondents.

X. Papuky RIXszkmx,
Aviakion ReEsmxxzit Rmnkxe,
Resmarema .

By Advocate Shri S.Ali,Sr.C.G.5.C.

SRDER

G+l « SANGLYINE ,MEMBER (A )

The applicants are emplcyees of the Aviation Research
Centre, Doomdooma (ARC for short). Applicant No.l is a
Sanitary Inspector a post which is equivalent to Deputy
Field oOfficer and is below Field Officer. The applicant
No.2 is a Radio Mistri. The post of Mistri falls under the
category of Senior Field Aésistant. This is also below

Field Officer. The competent authority of ARC has classified

contd. 2e00



Doom Dooma as a Category B statichtwith effect from 22.2.1994.
2. -  Annexure IV to this O.A., namely Nc.A.27§11/4/86-’
EA-II (A) dated 6.12.1987 conveyed the sanction of the
President to the grant of additionalicohcessions mentioned
in the Annexure thereto to the vafiéés categories of the
staff of ARC except those on deputation from the Indian

Air Force. According to the Annexuré_Ration Allowance at
the rate admissible in the BSF in peaée areas is admissible
upto the rank of F.O and below in category B areas of ARC.
The applicants had requested the authorities concerned to
allow them the Ration A1lowancé but this was declined by
the authorities. Hence this Original Application under

Section 19 of Administrative Tribunals Act, 1985.

3. Mr. G.K.Bhattahharya, 1ea£héé counsel for the
applicants submitted that the applicants are entitled to
the Ration Kllowance with effect from 22.2.1994. This aliow~
ance was deﬁied to them because cof wrong interpretation

of the order dated 6.12.1987 by which payment of thé\
allowance was sanctioned. Relying on the written statement

Mr. S.Ali, sr. G.E.ﬁ.&.. submitted thét the applicants have

" made the claim on a wrong Motion that Government had equated

various non-executive posts with different executive cadresy
for all concessions. The fact however remains that the
Equation of posts vide order No.A~11016/6/86-DOi dated
28.10.1986 (Annexnre—III)'is for the ﬁurpose of House Rent
Allowance only. Further, the concession of Ration%@lowance
has been extended to the employees of junior exec;tive

cadre only upto the rank of field officer on the analogy

of the Junior Exeeutive Staff,'of R & AW and the applicants
who do not fall in this category cannot get the benefit of

Ration Allowance. Mr. G.K.Bhattacharya submitted that

contd... P/3
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this ground takea by the respondents is not tenable as

in the case of Intelligence Bureau the Ration Allowance

was allowed to the non-executive staff also and when the
allowance was stopped to be paid appiications were submitted
before the Central Administrative Tribunal and the payment of

Ration Allowance was restored. In.this connection he has

referred to the orders in the O.A. of 163 of 1991 and

No. 199/91 of this Bench.

4. We have perused the records and heard the CRRNERK

counsel of the parties in this g.A. Letter No.A-49011/8/
86-Do.1(B) dated 10.5.1986 shows that the President is
pleased to sanction 8(eight) concessions to the various
categories of Staff cf ARC. On~e of the consessions is
House Rent Allowance and it has been stated that House

Rent Allowance admissible to the Exécutive Cadre will be
admissible to the personne1 of other cadres also of corres=-
ponding levels. Consequently equation of posts was ordered
by the order No.A-11016/6/86-DOI dated 28.10.1986 exclusive-'
ly for the purpose of payment of House Rent Allowance.

Under this order the applicanu:wa%@entitled to draw House
rent allowance. Under letter NO.A.27011/4/86-EA~11(A)

dated 6.12.1987 Additicnal Concessions were granted and

one of them was Ration Allowance to the various categories
of the staff of ARC. The élaim of the respondents is that
since there is no equation of posts in respect of Ration
Allowance this allowance cannot be granted to the applicants

who NmXE are non-executive staff. We are not impressed by

- such stand of the respondents. Un&i*éin the case of granting

House Rent Allowance for the purpose of granting Ration
Allowance such equation of posts is not required by the

authorising letters. This position is clear from the

contde 4de.e
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R ‘ r - 4 -
/b 7C¢ﬁ&4am7?s‘—
F1T TNatare of Bxtent of the Concession granteéd ~ Remarks -
No. the con-
cession
1 2 3 ' 4

—-——-.—l—-u~-~—-—-~~-—-'-—“—“~—~—-~—u‘--—-»

(AJRation Allowance Ration allowance upto the rank
: of FO and below at the follow-
ing rates:-

Location Rates

(1)Category B As admissible from
stations time to time in the
Border Security Force
in peace areas.

(B)House Rent ' House Rent Allow= Separate ord-
) Allowance ance facilities admissible ers will be
to the Executive Cadre will issued about
be admissible to the perso=- corresponding
nnel of other cadres also levels."

of corresponding levels.

The respondents cannot bring in what is not there or what is
not intended to be there by the letter No.A 27011/4/86-EA-II(A)A
datéd §.12.1987 as indicated above. This letter simply clearly
states that the allowance is admissible to the various cate~
gories of the staff of ARC by placing-a limitvupto the rank

of FO and below. In o.A.163/91 and 0.A.179/91 of this Bench

on the strength of the recommendations of g?e same one man
Committee referred to in this C.A. Ration Ailowance was paid
tc the non-executive staff of the Inﬁe;ligence Bureau but |
the payment was stopped in 1991. This Tribunal in the order
dated 17.12.1993 (to which cne of us was party) after discu-
ssion and relying on the order dated 27.9.93 of the Central
Administrative Tfibunal, Chandigarh Bench, Circuit at Jammu

in O.A.No.381/JK/92 had held that Ration Allowance was admi-
ssible to the applicants in those two O.As. The facts in

those two O.As and of the present O.A. insofar as they relate

contde Seee
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to Ration Ajjowance and House Rent Allowance are almost
jdentical. The conditions in those twb O.As is in respect

of Ration Allowance that the personnelfposted in category

B locations will be entitled to Ration A)lowance at non-
qualifying area rate for BSF. For house rent allowance ii:

is stipulated that House rent allowance would be applicable
to all other cadres of the IB under the same terms applicable

to the executive cadres cf corresponding levels. In view of

the facts mentioned above we hold that Ration Allowance

is admissible to the applicants in this 0.A. The respondents
are directed to pay Ration Allowance tc the applicants at
the rate applicable to them with effect from the due date

22.2.1994. The arrear amount shall be paid within 31.10.1996.

The application is allowed. No ordér as to costs.

ZQEE%fJ /%jézi;
( D.C. VERMA ) -~ ( GoL.SANGL ;‘i:tm ) §
MEMBER (J) . MEMBER(A )
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Ii THE CENTRAL ADNINISTRATIVE TRIBUNAL :GAUHATI BENCH :
" GUWAHATI.
0.A. No. - [95.

Shri B.P. Saikia and Ors.

...Applicant.
-Versus- |
Union of India and Ors.

. .Respondent s.

1. PARTICULARS OF THE APPLICAM S:

. : '£Yf>0 M&y\'
1. sri Bishnu Prasad Saikia, N

Son of Late 'T. Saikia, r

Sani£éry Ingpector,

Aviation Reseérch Centre,

Doomdooma . B ' | g ?/ P(V "
2. sri Dipak Nandi, / |

Son of Late Dijesh Ch.Mandi,

Radio-Nistni, '

Aviation Research Centre,

Doomdooma .

2. PARTICULARS CF THE RESPONDENT S -

1. Union of India (Represented by Cabinet Secretariat ,
Department of Cébinet Affairs, Bikaner House,

Sahaljah'an Road, New Delhi.

2. Directorate General of Security Block - V(East ),

R.K. Puram , New Delhi -110066.

conftd. e
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»

2.
3. Director, Avistion Research Centre , Block- V (East)

A

R.K. Puram, New Delhil» |

4, Deputy Director , Aviation,Research Centre,

Doomdooma.
{

3. THE ggPLICﬁIIdN,IS AGAINST THE FOLLOWING ORDERS:

-

» Actiob of the authorities‘iﬁ nét allowing the'
spplicant s to draw the Ration Allowance inspite of the
£3ct that the same had been extended dpfo the rank of
Field Officer vide letter dt .6.12.87 and Anonexure to
letter dt.18.12.87 of the Respondent No.l.

4. THE APPLICANTS DECLARE THAT THE SUBJECT NATTER OF THE

ORDERS_ARE_WITHIN THE JURISDIGTION CF THIS TRIBUNAL

5. THE APPLICAN S DECLAHE THAT THE APPLICATION IS WITHIN
LIMITATION'PRESCRIBED UNDER SECTICN 21 OF THE
NJ'I-EII\*‘lSTRAT,IVE TRIBUNALS ACTY 1985.

6. FA’CTS QOF THE CASE :-

1. That the appllcantc are ‘all enployees- of

“t he Aviation Recearch Centre , Doomdooma which is a
 Department of the Govt. of India’, directly under the

‘ Cabinet Secretariat Thé two app]icahtc and another 168

appllcant have a common - interest in the matter and as
such they are filing a c1ngle application ,- . as relief

granted to one of them will  be applicable to all the others

contd...
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3.

1y

and also to avoid multiplicity_of-litigétidhs. The names

of the other épplicants have been enclosed in a separéte

list as Annexure~ 1.

2. That the Govt. of India had set-up a Commission

ey

under Shri K. Shankarnarayan I.P.S. ,Exs D.G.B., to look

into the various demands of the staff and on completion,‘

a report was submitted to the Govt. recommernding certain
poncessions_£o various staffs under the Govt. of India .
On the basis of.the recqm&endation in the report, the
Cabingt Sgcrgtériat.had been extending‘COhcessions to
the staff of the Ayiation‘RbsearC5 Centrefp ARC ) in piece
meal basis . The applicants could not collect the full
report of the said one-man commission and also the

letter granting the concessions to the staff of the A.R.C.

\ v x o .
~and the_same’may be called for by this Hon'ble Tribunal

_for a just decision of the case.

3. o That, the Special Secretary of Respondent

No.l, by his letter No.A-49011/8/86/ T.0.- I(B) dt.
10.5.86 to the Respondent No.3, informed that the
question of granting similar concéssions ‘as given to

the Staff of RAW to the staff of ARG ,was coneidered

by the Govt. of India and that the President was

pleased to sanction certain concessions mentioned in

this letter to the various categories of staff of

ARC except those on deputation from the Indian Air Force.

" contd..
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In the said letter , though the concessions given
were listed in an annexure , the complete annexure is not

available to the applicants and only an extract of clause=6

of the Annexure was given which related to House Rent

Allowance and the same was made admiséible~to the personnel
of other cadres of coxrecpondlng levels\ In the said letter
it was alco mentloned that separate orders would be issued

about the corresponding levels.

Copy of the said letterbdt.lo.5.86'ih,annexed

herewith and marked. as Annekuree II.

4. That the Respondent No.l thereafter , vide order
_Nd.A~llOl6/6/86~ D.0.I. dt.28.10.86 , conveyed the sanction

of the President to the equation of posts in various

cadres of corresponding levels in the ARC to that  of

-the Executlve Cadres for the _ purpose of payment of HRA

2e admissible to the Executive Cadre . Along with the said
letter the corresponding pay: scales were given in a
separate Annexure= A,

A copy of the abuve letter dt.28.10.86 alongwith

annexure is marked as Annexure~ III.

5. That, from the aforesaid order and annexure, it

-~ will be apperant that the various staff‘of ARC were

t

equated with .the different executive grades so as to
extend the concession given in lettei dt .10.5.86 of

Respondent No. 1l and as per the cald order the warious

staffs were categorised into dlfferent levels who were

Cbntd -



entitled to HRA ranging from Rs. 140/~ to Bs.355/- and they

have all been_pald the HRA w.e.f.l.l. 86

6. .That the ﬁespondent No.l, by his letter,
No.A—270ll/4/86-‘EA~II(A) dt.6.12.87 in cohtinuation to
letter dt.lO.S.BéﬁAnnexure- 11), conveyedtthe sanct ion
of the President to the‘grant of the additional concession
to the various categories of staff of ARC ,except those
on deput at ion from the Indian Air Force-. The concession
granted(were giwéh in thé'form‘of an Annexure to letter
No . A=27011/4/86 4 EA. 11 dt .18. 12 87 . From the seid
annexure it appears that Ratlon Allowance was granted
upto the rank of Field officer and‘Secmnlty Allowance
to the Ministerial‘ond Accouots.Cadrea Ih the instant
case only the clause relating_to ﬁétion Allowance will

¢

be relevaht. o o

Copy. of the said letter and annexure dt.6.12.87

are annexed herewith and marked as Annexure-IV..
7. That the appli t's beg to state that from

the said letter dt .6. 12 87 Wthh was in continuation

of letter dt 10.5.86 , it will be apparant that the

addltlonal concecclonc were glven to all categories of

ctaff af the ARC excépt those on. deputatlon from the
Indlan @;r Force . By order dt.28.10.86 the various

cadres of - the ARC ‘were equated and made into different
groups starting from (1) Senior Field Officer(2) Field

condi...



9. That the applicants beg to - state thst from

6

Officer 3. Deputy Field Officer 4. Asstt.Field Officer

5.Senior Field Asstt. and 6. Field Assistant and all the

other posts were clubbed thh one such grade for "the purpose

of getting the concessions . Both is leyter dt .6.12.87 and

Anhekure 10 order. dt.18.12.87 , it has been mentioned

that the Additional conééssions"wereqextepded to the
variousAcategorieé upto’ the rank of Field Officer except
those on deputation from the Indian Air Force. The applicants
state 'that none of.the applicants ére 'on*deputétion from

the Indian Air Force and as such they are all entitled to

_the Rationzk Allowance.

8. That, fhough the cabinet Secretarist had granted

the sanction for Ration Allowénbes as far baék as in 1987
for reasons best known to the authorltles, the same was not
given to the staff of the ABC Doomdooma and by Aemorandum

No . ARC/COORD/30{B)/87~111 186 dt .22.2.94 of the Respondent

No.2 , Ration Allowance was granted.

A copy of the above MemoTandum dt.22.2.94 is

annexed herewith and marked as AnnexureQ V.

" what is stated above it will be apperant that alll

categories of staff of ARC , Doomdcoma , were entitled

to get the Ration Allowance , which had been sanctioned

by the Cabinet Secretariat as far-back as in 1987.

contd.}.
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Surprisingly, the authorities by giving a peculieni.

. interpretation to the amnexure to letter dt.18.12.87 , has

granted the Ration Allowance only-to of ficers who are -

actually designetied as Field Officer and below, completely

 ignoring the fact that the various categories of staff

t_/- .
had already been equated and that the applicants, who

" all fall in the. grade of Field Officer and below are

entitled to Ration Allowance and have denied the.same

to the applicants. Becéuse<of the peéuliér internpretation
given staff up-to the rank of Field Officer and below,
in~the_ prerevised Scalé of Rs.550- to %.900/~'are getting

ration allowance while low paid employees have been

" deprived of the same. -

10. - ‘That, as ststed above; none of the applicants

L

are onvdeputation from the-Indian Air Force end since
ARC Doomdooma has been classified as- category B, they
..... ———— e ) :

are entitled to Ration Allowance as admissible to the .

BSF in peace areas. The aforesaid Ration - Allowance has

'been granted w.e.f. 1.2.94 and initially the same was
‘at the rate of Bs.360/=p.m. and at present the purported
Edecutive Staffs are drawing the same @ £s5.368/- p.m.

and all the applicahts are also entitled to get this

Ration Allawance.

11. | Thet, as an)abperant injustice had been
done to the staff of the ARC , Ddomdoowa because of the
wrong intefpretation of the letter of the Cabinet
Secretariat, the matter was taken-up with the higher

- v ’\_/7 B
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‘authorities and the applicant s-have now come to know that

Nessage dt .4.8.95 was sent, whereby it was informed that

~as regards grant of Ration Allowance, the Respondent No.3

had been advised to take-up the matter with the Sth gay -

‘Commission through supplementary memo.

A copy of the above Messege dt.4.8.95 is

annexed herewith énd mafked as Annexure-VI.

12. That, the spplicants beg to state that grant
of Ration Allowance has ndthing fo do with the pay h
Comn.ission and siﬁce these-conceésion, including Ration
Allowanée,'weré granﬁéd to all categories of staff'of
ARC, the applicants are also ehtitled’fo get the same .

and they can not be deprived of the same on the plea

that the matter is being taken-up with the Pay Commission

and as such the applicants are apprdaching the Hon'ble

- Tribunal for relief due to them.

7. DETAILS OF RENEDY EXHAUSTED :

The metter was taken-up with the higher

authorities pointing out the wrong enterpretation given

~and the authorities have now informed thet the patter

is being taken up with the 5th Pay Commission which in

effect amounts to the rejection of the prayer.

8. The applicents further declere that they

have not previously field any appllcatlon writ petition

or suit regardlng the matter in rereCt of wnich this

‘ n contid. ..
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éppilication haSibeen;méﬁﬁ,mggﬁéﬁe any Court of law or any

othvéy authorit y.cor many Hthen Benck lof dhe Hon'ble Tribunal
&nd no such application/Writ application or suit is

pending.

©. RELIEF SOUGHT ANJ GRCOUNDS:-

y
i) For that the acfion‘of"thefauthorities in
denying the Ration Allowance to the applicants is illegal
arbitrary and without any justification and es such
this is a fit case wheTe this Hon'ble'TriEunal will

exercise jurisdiction anc gramt relief.

ii) * For that though from ﬁhe letters and Annexures

it will be apperent that the Ration Allowance was

granted to the various categories as additionsl concession,

the authorities , by giving a peculier interpretation,

has given the allowance only to those officers, who

‘happen to be designated as Field Officer, Deputy Field

Officer etc. completely ignoring the applicants and

as such the impugned action of the authoritieé is bad

in law and ‘is liable to be dqashed.

iii) For that by order dt.28.10.86 (Annexure-III)

the Respondent No.l had equated the various posts held

by the applicants to the corresponding posts in the

Executive Cadre and they have been equated with the

Field Officer , Deputy Field Officer etc. By letter dt.

18.12.87, the additional concession of Ration Allowance

-

contd...
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.was extended upto the rank of Field Officer and below

‘and the authorifiec committed an illegality by inter-

pretlng the same to be appllcable only to officers,

‘who are actually hOldlﬂg “the post of Field Officéer and -

as such the impugned aqtien of the authorities in denying
the benefits to the applicants are bad in law and is
liable to be set aside.

iv) - That the applicanty beg to state that since
the other similariy sitUated have been granted the con-
cession, the applieants are also entitled to Ration
Allowance and since the same has notlbeen'granted to
them, they have been discriminated aoalnct resulting

in violation of Artlcle 14 and 16 of the Constitution

_of India .

v) For that in any .wview of the matter, the

action of the authorities in discriminating the applicants

and denying them the Ration Allowance , otherwice cdue to

them is bad in law and is liable to be set aside.

It is therefpreAprayed‘that your
Lofdships would be pleased to admit the
application ,call for the records of

the case, ask the opposite parties to
show cause as to why the applicants are
not entrtled to Ration Allowa:ce on the

[ R g J T,

ba51¢ of letter at. .10.5 86 (Annexure -I1) -

o 3 — BT

~ -

contd..



11,

-

and 6.12.87 (Ahnexure«IV) as hgs been

granted to other similarly equated

" 10. Interim orders

NIL

-

"11. Does not arise.

" 12. Postal Order Ho.

dated .

at Guwahati.

and after perusing the causes shown,

if any, arnd after hearing the parties, .

direct that the applicents are
. -l .

ent it led and be. given the Ration

Allowance , as has been c¢iven to

others, in ARC Doomdooma with
retrospective effect and/or pass such
further order/orders as your Lordships

deem“fit and proper.

issued by the post office

Contd....



‘ | 12, .

VERIFICAT ION

I, Shri BishnuAPraséd Saikia son of late T.Saikia,
aged about 49 yéars of present~wdrking as Sanitary
Inspectdf at, Avistion Research Centre, Doomdooma state
that I-am one of thg applicants in thé’caSe and I;verify '

that thé contents of paragraphs 1,2 ,10 & 12 are

true to my personal knowledge and thdse made in

paragraphs No.3 to 9 and 1l are believed to be

“true on legal advice and that I have not suppressed

S

any materigl fact.

(Bishnu Prasad Saikia).

e e e A AR i, . . . LeCEED D PR o AR P .. o TR S



Annexure-1.

List of other Applicants.

Si.No. = Name Sl.No. Name.
1,5ri Mohan Padum . . 26, Shri Gantiswar Swain.

2,Jai Prakash Tiwari. 27, Dhruba Sharma.
3,Sorila Nargisary. 28, Sukhdev Orang.

4.5ri Dilip Chandra Das 23@.swaraj Ranjan Roy Choudhury

5.Shivnath Shingh . 304N,c.,§qnt, _
6.5ri Rajeshwar Ram 31,Chandra Kanta Behera
7,8ri Chand Balmiki . . 33 aghok Kumar Anand

8.Sudhir Chandra Debnath 33 1ochon Chandra Bora.
9.,Sunakar Jema . . 34,8ri Yothistir Tanti

11,K.A.Mathew o _36,k.K,Sadanandan.
12.S§ntosh Ranja N Roy 37.Sontosh Dey )
13,prpmod'8aikia. 38,.Surendar Kar Paikaray
14,Adir Chandra-Sutradhargg sri Kalipada Das

15.Jiba Kanta Phooka N. 40,.Sri Mintu Borah

16.Jognaswar Gogoi 41.Sri Pulin Konwar
17.Prakash Sengupta 42 ,9ri Bj.pul Bhuyan
18.5achish Bijay Das 43,Jadav Handique

19.Ashok Kumar Das 44 ,Sri Nirmal Kumar Barman
20.8ishu Ram Borah 45,Jivan Gowala

21.Ananda Saikia 46.Loknath Ojha

22.Sri Dinesh Baishya  47,Mrs.Pranati Nayak
23,Sushil Kumar Biswas 48 +Prapati. Nayaka
24,5ri Debi Chandra Dutta 49,@itahjals. Beheraq’

25.8hri Dwip Kumar Bhuyah .50,Krishna Sankar Rai.

M&QM S O coman,

4
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1

- 68.Sukhlal Tanti

51 ,Bhuben Dutta

52.Dilip Kumar Pattanaik

- §3,Prem Singh Rathee

54 ,Jaydev Swarnakar
55,Rabi Narayan Sshu. _
56.Deépak Kumar Majumder
57.Pranab Kumar Bhomic
56,Keshab Kumar Baruah
59.Ved Prakash Panwar.
60.Shri Krishna Sﬁing.“.
61,Vhaba Sankar Chakraborty
62.Deb Das Chakraborty
63,Hiriday.ZPrasad )
64;Samaresh Das
65,K.P:abhakagan
§6,John Braik.

67.Randhir Balmiki

69.Amithav Banerjee.
70 Motilal Mahanti
71.Jogbir Singh

79.Mrs.Rosamme Thomash.
80,Satynyanandan Bahulyan
Bl,kajal Das -
éz,nhiren Chandra Lahkar.
83.Kumad Chandra Bara
84.Asﬁtosh Nandy
85,Rekha Prasad

86,Anup Roy

-87.Raj Kishore Nayak

88,Tushar Kanti Bhowal
BQ,R.Rémakrisﬁna.
90,Sudarsan Das

91,Uma Devi
92,Prafulla. Chandra Panda.

93,Gogon Bihari Bhai.,

'94;N.K.Tafadar

) 96 .K.C.S.Rao

97,.Narayan Chandra Das

98,Shashil Bhushan Dubey

99,Ram Dhan Rai

72.Basanta Kumar Hazarika. 1¢9@,Nabendu Kumar Das.

' 73.Ranjit Kumar Manna. 192.Laxman Rajak.

74.Serisﬁ Chandra Dhar 102, Mohan Nayak.

75.Surinder Singh Chauhan 103. Tapan Kumar Barua.

76 ,Thyparampil George Abrahan.104.Bharat Chandra Dey.

i

.77 .Joykutty. 105.Ludro Bhomij.

© 98.Philipose John Thomash.106.Panchi Lal Majhi.

contd...

contd..



107,Subodh Gupta.

- 108.Banamali Das

109,Narbahadur Chetry.
110,Shibtosh_Nandy>_
111 .Rekha Chowdhury

112.Rishi Moni Harijan

113,Pradip Gupta.
114,B.K;Behqa
115,a.K.Lal

116, Jagadish Dey
117,Rama Balmiki.
118.Bhakta Nayak

119.,Prakash Kumar Parida.

120.Arakhita Parida.
121,L.D.Bhakta. _
122,Jag Bandhu Nayak
123,Basanda Nayak
124,Ratan Sur.
125,5ubash Chapdra'Pagl.
126,C.D.Prasad.
127,H.Bhomi§.: __
128,P.P,Handique.
129.Nagina Prasad.
130,Narsha Bahadur. ,f
131,Ram Bahadur Thapa.
132,Sukadev Rput.
133.G.Mahanty.

@

134,Naren Ch.Phukan.
135,Man;‘ﬁapj§n Paul
136,Uttam Praja.
137,B,R;pamag_w_
138,Lalu Kharia.

139.Pradip Biswas

140@Jagar‘Nath Nayak.
141,B.0jha.

- 142,Karunakar Bas
~ 143,Deo_Nandan Singh

144 ,N.Jayaram _

145,U.K,Pattnaik
146.Reeta_3aruah
147,B.Harijan
148,Kriéhna-Rajak;
149.Mrs.T.Dutta.
150,B.C.Dutta.
151.P.K.Sarmah,
152 ,A.C.Niak.
153.R.C.Swain.
154.Bimal Das
155.Mahesh Giri
156 ,Beren Dey,

158.Dipak Ghosh.
159,G.N.Mohanty.
160.N.K.Das.

contd.;



iGIgB.D;Bérua,
162,Keaer Nath Behera; 
163,Loka Nath Swain -
164;Bireswarh_80now$;.k
165,.Punaram Das.
1_6‘6,,H-,M-Sahu,.-_)...‘ |

169,Nanu Chandra Behera.

_168.Naren Chand:a’Dey.

. e 09
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. Sne ~hosin ) 7, -
No.A-19011/8/06-D0-1(B)
Sovernment of India < -
~( Cabinet Secretariat )} -«

. Bikaner House (Anncxe)-
Shahajahan Road,

New Delhd ~ the 10th May,06
To~ :

'Shri. R.Swaminathan, .

Director (ARC), - - R '
Directorate General Security o U N\

. Cabinct; SQ(‘,retariat' ) T‘bwnelhi ‘ .-

wWhich such lacation$ may be categorised as '8' or

. \

Subject :- Grant. of concessions to the stuff of ARC, -

IR B

Sir,

t - ' o " ) M + N
T an directed to say that while exanining the questicn of
grant of- concessions to the various staff of RGAW, the cuestion of
granting similar concessjons to the staff:of ARC was nln6 considercd by the
Government of India, The President is pleased to 52£3§1un thc concessions,
mentioned in Annexure to this letter, tO the various cat:qerics of the
staff of ARC ?fiﬁﬂﬁ_ﬁﬂfiﬁ;fﬂ;fiﬂﬂifff°" fyem the Incdian pir Forcee, )

9. If at certain times the ita1d of Cepartment feels that
certajn locations ‘or assianments nave hecome specially haziidous and
there .is a specific increas2 ia the. threat to the personnc. and/or premiscs

he can determine on merits the criteria of pardship‘nud'tﬁc perjod for
¢! station so declared

“for the REAW after recording the reasnns in writing.. .

3. This issucs with the' concurrence of the'lHinistry of Finance

. yide their UO No.2403/SE/05 dutod 27.12.05..

Yours faithfully,
Sd/-R,N,Palit,Sper 11 Secy.
uA“[quIl /U/U()—U'Jr l \‘,U )- (Tt.a AU . 5‘ . ”6

Extract f{rom Anncxure of letter . Mo

‘Separate orddr
will be issucd
ahout corres-

v
ponding

ievels.
‘___—-/

6.‘U0usé\R0nt House Nent filllowince facjlities-udmissirlo
Allowance, t9 Tho Exccutive Cadre will be admissitic’
to the persomncl of cther chdres also
.0f corresponding. levels. ‘

R
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overnnent of India

Cabineb g ec retariab
. BikanelXl llouge ANnexe
ghzhjahan Roed
New belhi” 7

Mo . A1 016/6/86-D0L
- | 0 RDE R

Dated the 26 0CI 1 oLb

:-Subjedt:*Extension:of'HOﬁée Rent-A}lofénCe Concessionlto
. other cadres of ARC at par with executive crdres.

-~

POEPEF PSS

. Reference AC Dte.U.O.NO{ARC/E*I/B&/BS,dated the
35’9”1986- | - ‘ : .

2. Tn continuation to this gecret;rial Tettex Lio.
“A-149011/8/86-101, dated the 1015.1986,,sénct10n of tue
. President is hereby conveyed to the equation of posts
Jisted ab Annexurc 1A' to this order in various cadres

of qcorresyonding levels in the-ARC“pg#ng@;of the .
execut;lg,gadres,in the said organfgétionleXélusive}y for
y rpose of ayvment of. . Heued Ront Allowance as < giscible
{6 the execulive cadre, ‘ il » )

3. ‘ This~i58U€S'with'the concurrenée of the D Jecuor (I
vide their LU.NQf1799 dated 1.10.1986. ' ' o

. 8u/-
( R K- GANGLd )
. [EPULY SECHEL ARY (81)

T‘Ot“ . . . '
‘ 1. ' shri R. swaminathan, pirector, AfC, New D2 1hd .
\ .
. 2. . . shri N.C. Roy Chuuuhury; Dircctor of Ac count s,
Lo ' Cabinet Secretariatg'New_Delhi. _
3. - ghri J. gubramanian, Direcvor (IF), Cabinet Sccretariab,
. New Delbd. . o A '
L \ - : i .
L L. Guard File. - .

i o *VICKY*
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v, proott Co andarit

7 Acstt molneer -

0. hesti Surgeon(fivil) Grol

9, veruty Works Sundt .
10. Asstt_Tec;Pical-Officcr

11. agott Asrodrenc Civieer

12. HhesLT veterolisist
13, Litrarian. EEER

1. Posistant* o
2, Stoms Gr.IT(PAJ*
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ir cquivalent with
no equivalont port of -Ansiston

330~ 504 0/~
330-5%0/~

. )
&25-700/-

- 525-700/-"

290-550/-
1155700/~
54500/~
125 =510/ ~
330—560/—

W=7 00/ -
W00/ =
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15, ddanonans! "-~yqin’theripiﬁ’t) A55-100/
: J6. Dietician /‘z,“\ 64()/..
, "QS 17. Junior Teclriical Officer Gr.II 425-7C0/ -
i 18. Jr.Stores Officer Gr. II - 4?5—7CO/—
i \/ ~19. P.O.1/ Supervisor ©475-600/-
H UQ" 20. Head Clerk(Accounts) A25-600/—
R 21. Pay Accounts Clerk » . 320560/~
. .- o0 22. Medical- Aqstu§Dental) C 425~ 6Q0/ -
! o3 23 . M""llcal Asstt(General) - A25-600 /-
: . 124 r*rc&c(i):‘:ome Operator : 360-7 oO/
5. ‘Rad P8 éembtcram -~ o 2805604
E Ha Qperate T 260" SENT..
“~ -~ ‘:". N f’sy\ - 1 J, 00 e o "‘_
| 4. ALF.O. ' L D.C | o o 250-40Q /=
Ny 5 33048--370-10~ - | Ngstt StotionOfficer: - . VR30u4807 -
- 400—EB 10— 480/— ' Tedding Fireman/MI Fitter 320-400/-
! Driver-Driver Havildar, , .
| Fireman/Fire .Operator . - : 260-4Q0/-
' ? Lab.Asstt _ 260~400/-
Lo ey 2602400/~
vrs teri, | "':Lr-q) Soetearn /o
. ( Arpenter{ W Workshop) Lo
N s ?}\ ‘Tailor(Airwing(Prescnt 20400/ -
! REX lnc'!mbnnt)
: N Tailoxr( Alrwar‘g) \ Future i 260400/ -
‘ . incumbent) :
. Driver Operator Crone 330—1180/~
I‘hnrmacmt(Unquallflcc‘) , 320Q-480/~
f . Mechanic, "6(‘-—400/-
3 Yy ‘ - Eleodris, M‘; i,;;’ua‘)‘” ’ %0~\4‘«%(~
5. SLE.A .. 1 V»rés’{l'c])'fm(géu ethoT " Ope rator- T e ”’3(5‘0/
fs 260-6-326-EB-8- | 2.  Driver . . 200250/
350/~ 3. Lines sub-Inspecta , L2005 50/~
E g / A. Corpenter{Medical unit) f«‘CsO-350/~
5 allor(:cd ical unlt) o I 260-350/ -
LT 6. Fitter SRR 260--35 O/—
7. Senjor Yxaniper( I"xre) . ?60—"5"
8.  Vulcanino» Fitler 260-35
97 Rlackomiil. Grade I 260-3 7\):-
| /10, wder Grade.I 260-3507 -
‘\/ 1i. Upholster _ ~60-250/ -
V12, Iechanist(Turne ). 260350/
v 13, Painter . . . 260-3530/ -
14, Mistri e - : . ‘/60—-3‘-)()/"...
6. Field Asstt. ). Lab.Attendant 210-270/ -
1) P 925-5-260-6-290-LB-06~ 2. Ayah _ Jgg_?é?_
I8 2, Daft : H0/ -
308/ ﬂatrlcu]ato) S :;Pogﬁl‘\’ | . 06 257
1) W 210-A-080-1R-5-270 5. Bueeper(Safeiwala) | '.","'""‘?/—
(IIOH-—HIH fys (,ll]/\l.") v, l aranh . . PRRISE s//-.

PUE) B ettt o L VA
300 (Hon-matriec A !M 15 S »
years of reqular sevvica),




. )

.

<
S -
o 3 .
! 6. Chowkidar/Watchman 136-232 /.
! 7. Gurdeher/“ali 196-232/.. .
8. Linema. s 210-270/-,
i 9. Lah “tiendant/Bearey 210-270/-
1, Ca:penter(ﬂirwing)- 1210-290/-
11, Carpenter Gr.II .
: M.V»‘Wbrkshop); 210-290/ -
12. Heag Gardener 210-270/-
13;~Jamaddrf15weéper) 2L0-250,/-
14, Cook 280-250/..
15, Paramaintenance 210~29¢/-
/ " Assistant (Packer) :
/.16, Cobbler = - ' 1210290/
17, Grass Cutter 196-~232/..
18.;Watermah/Water Carrie; - - 196-232,/..
190 "Loader ° 196-232/..
20. Uresser : ©210-270/-
21. ayah (Para Medica) Staff)200~250/~
22. Barber B 2004250,/ -
<3. warg Boy/Waiten/ ) R
Washer up, . | o '“196~232/~
24 Mazdoor/nntisﬂalaria  " ‘ :
.. Ma~door - ‘ ‘196~23Z/~
25. Dhobi . - 196-232/..
20. Helper | B 1 210-290,/-
27. Cleanor " 196-232/..
28. Junjor Electrician 210~290/-.
29. Black Snith Gr.II 210~290/
30, Woldcf*ﬁfdde II 210-29¢0/ -
.31.'PlantARoan Attendant 210-27Q/~
132;'Aircraft Assistant 210-290/
" 33. Traffic Hang S 200-250/~
31., Qbscrvato:y Attehdant;u_‘210~250/~

- . LR

- .
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Annexure-1IV,

No.A.27011/4/86~EA-ITI (a)
.Govt, of India, |
Cabinet Secretariat -
Bikaner House {(Annexe)
. Shahjahan-Road, -
New Delhi. Dtd.the 6th Dec,1987.

shri R. Swaminathan,

Director (ARC)

Directorate General of Security,

Cabinet Secretariat

New Delhi. C}(
p/ "

Sub $- Grant of Concessions to the staff of ARC).A

'Sir, B ' ) o A\)IOJ‘ ‘/’/LF///

In continuation to, this Cablnet ‘Secretariat's
letter No.A.49011/8/86-DI-I (b) dated 10th May,1986 on

the subhject mentloned above I ‘am .directed to convey the

'sanction of the President to the grant of additional
Q'i-------”l

———D

concessions mentioned.invthe Annexure to this letter to

e,

the various categorieg of the staff of ARC except those

on deputation from Indian Air force.

2, Tﬁis willtake effect from 1st August 1987;

3. | - This issues with the concurrence of the
Ministry of Flnance vide thelr U.0. No.S~1428/SC-87 data.
10.8.87 read with UO No.1151/Director (F/S)/81 dat=a
2nd Dec.1987, | |

Yours faithfully,

) (Rc K.Gangar) ’
‘Dy.Secretary.

~ contd..



Enclo Annexure-

Copy to ;-

1. Shri J-Sub:amanian.birector O(F)Cabinet Sectt.
2. Shri G,B}Mathux,ny,giredtqr'Accohpts, Cabinet

Secretariat, New Delhi,

3.Shri K.K.Math _ , Dy. Director of Accounts (SW) office

+ of the DACS, New Delhi with reference to his notes

4

recorded on the file.

4. File No.A,49011/8/96-DO-I.

- . Sd/-
Dy.Secretary.
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Sl.No. Nature of the

concession.
1 ' 2

A

2. Secntity allowance to
Ministerial o
Secretarial -and
Accounts cadre,

-

Annexure to the Cabinet Sécretariast letter

Extent of the Concession granted remarks

Ration -Allowance qg,g_rank of FO and
Yelow at the following rates
, ,
Locatlon v ~~ + Rates- - - . .
l.Category,B - As admissible from time to time
*in the BSF 1n peace areas. - - - - -
2. Category C-As -admissible- from time to time
in BSF 1n operational areas.

-Security allowance at-the-following rates to-the---~-
fbllowing-category~of the staff-working in-Top secret
Branches subject to a maximum of 15% in each grade

Designation - -Amount -
L.DJCo - . Rs:20/=- pm,
Steno Gr.IIXI/UDC-- Rs; 30/-pm,
Steno.GraII/Asstt. P50/~ pm
SO/PS/Sr Palis Rs; 100/<~pm;
Asstt.Director ~ Rs.200/~pm.




' - 4NNC:‘><M6-;\‘/;
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No. ARC/Coord/30(B)/87-I11-186 .
- Directorate General of Security
- Block~V(East), R.K. Puram,

New Delhi~110066 -

Dated the, 22/2/94 .

Memorandum

Sub:- Grant of Ration Allowance

= In exercice of the powers vested in him as Head of the
Department in terms of Cabinet Secretariat letter
No. A-49011/8/86~DD.1(B) dated 10th May,- 1986 ‘and
Cabinet.Secretariat letter No.A-27011/4/86-EA~II(A)

dated 18/12/87 for a

period till such time it is categorised

otherwise from the date of issue of this order.

(authority : Approval'of‘Director: ARC vide his
Office Dy. No. M-665/Dir, ARC dated 10/8/94,)

S4/- |
(D J P SAMUEL )
ASSTT DIRECTOR (ADMN)

1. The Director of Accounts, Czb Sectt, New Delhi

2. The Deputy Director(/dmn), Doom Dooma with ref to his
: Memo Ng. ARC/ESTT/RA/DDM/93-12850 dated 24/9/93 along with.
Ceb Sectt letter dated 18/12/87,

3. The Accounts Officer, ARC Dtd., New Delhi
4. S0(G), So(P), SO(T), SO AW

S, Guard file,

/] copy /1 -
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EXTRACT OF Msg N, ARclcoo DVJO 82/874111
DATED 4/6/95 RECETVED. FROM aD(NGOS, Dty ADDRESSED
T0..40(8) _ 0OM 1S REPROOUCED BELog 7.0R LUFORMATION,

———— g

REF YR $10 cqrr/nn/ssa oT. 1/8/95 REG GRANT OF

- RATION 4LLOWANCE TO" NON E&ECUTIUL STAFF (4)-

SECTT- HAVE INTIMATED THAT SINILAR HROPOSAL OF R&AU
HAS BEEN TURN DOUN By MIM, gf FINANCE IN UAKE OF
FIFTH, pav LUPHIboION (.) uE HAVt BEEN ADVISED T0
TAKE Up NATFER WITH FIFTH pay commxsa;op (. Y WE
.HAUE BEEN  ADVISED 1O TukE up MATTER WITH FIFTH pay -
COM«ISJIDN THROUGH bUPPLINENTARY MmeMQ ﬁ') thTER
ALREADY TAKEN UP WITH pay commxssION (.: EOM (L)

——-q-‘-.‘—~.,-‘,‘ ——————— -t--—gi”o—-———a-

RC rs?‘r RA/DOMm/fe .. 83/6’
H?OH / péty/Dlréctor (admn)
ARC, Doom Dooma

Dated the, ?/&/?J/—

The Comnander, Air ujing, MRC, Doom Dooma. 4
2) The Assist.nt Director (1), mS, ARC, Doom Dooma,

3} Tha Assistant Director (Tlo FRU,WRC; Doom Dooma,

-’

Cop¥ tos:

Qi C.E.0 -Hannggr AEC, Doom Dooma.;:

) AiveOa, AYC, ANRC, Doom Dooma.",' e

?)  S.M.0., AKC ltospital, ARC, Doom Dooma.

) T«.0., Commo, ARC,™Doom Dooma., - . LN
9)//f;LOUﬂtS Officer, ARL, Doom Dooma. o .

‘Jd)  Section Officer, .nc, -Joom Dooma.
19)  S.F. .0° (W), ARC, Doom’ Dooma.
T¥: P.S NGO, ARC, Doom Doomc. ’

13 'Statlon Officer, Fira Serv;ce, ARC Doom Doomo.
14) 1/C mr, anc, Doom booma. . 3 K

A4 PMC, Officors Mess, &iC, Doom Dooma, .

15) Secrotury, JO less, KRC, Doom Dgoma. -

1¢) Secrotsry; SNCO Mess, ARC, Doom(,Qooma.
. P

> - ‘e ) 3
( KaPuL R \\’S
.SECTION @FFICER

/uma/ ' " i
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fwﬁiwﬂfﬁ HRews IN THE MATTER OF : O.A. NO.245 of 1995

N
32FEBE3§€ yrl B.P. Saikia & anether 5 ?g!
. = -\/5- Q\gag
Sawshatt Bench inion of Indi g§§
e R ion. ndia & Ors. a.ﬁg
8
| AND- NS 5'5
IN THE MATTER OF :- 3{ g E
’ Q ‘g
Written statement submitted by %S ]i‘
Respondents No. 1,2,3 & 4.
WRITTEN STATEMENT
The humble Respondents submit their
written statement as follows i~
1. That with regard to statements made in paragraphs
142,3,4 & 5 of the application, the respondesnts have ne
comments. i
2. That with regard to paragraph 6. 1 of the application

the respondents beg to state that they have no comments on

them, the same being matters of record.

3. That with regard tob statement mgda in paragraph ‘ 6
6.2 of the application, the respondents beg to state that
it is a fact that Government of India had set-up a
commission to look into the varieus demands of the staff
:> \//iLt the coqﬂiiiion was set up to consider and examine the

2eal Q : demands of the staff of R&Am exclu51vely. While examinine

Q____‘._

the question of srant of cencessions to the varioeus staff

3 of R&AW the guestion of granting similar concession to the

cqpom—

- 2 ' s
\ (G‘I\-{‘{,qa 3/?’5@\’? of ARC‘uas a;so considered by the Government. Conse-

. 99T queatly, certain concessions were granted to various

-2 categories of ARC staff except theose on deputation from

; ' IAF. Some oF the ceoncessions were to be granted only if

2 g 33 CDntd. o 2/"'

3
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the Head of the Department feels at certain times thatgk

e —

certain locations or assignments have become specially
fhifalldhot ,

hazardous and thare is a specific increase in the threat

to the personnel or premises. whenever the Head of the

Department of ARC considered the situation and circumstances

of a particular place and felt to gfant appropriate conce--
ssion to the staff pested there, he, with the approval of
the Government_grantedisuch cencessions. In vieu of the
facts, ﬁhe'goncassimné were gran£ed in piece-meal. AS

already stated One Man Commission was set-up exclusively

for considering the demands of the staff of R&AU;

Respondents do not have the report of the said One Man

Commission,

4. fhat-uith_rsgard to statement made in paragraph

6,3 of the applicatien, the{peSpDndentS bee to state that
all amplayeéS*mf ARC_posted‘at Doom Dooma were duly kept
infermed about their entiﬁiement to the varieus concessions
arantsd by the Governmenthrom time to time. Had they not
been informed with regard to the concession to which they
zre entitled to, tﬁey would not have been in a positien to

produce copies of Government Orders/letters vide which

" certain concessians like Ration Allowance etc. were granted

to them. Howeoer, photo copiég of orders/letters are

enclossd as Annexure - g,

Se fhat uith reéard to statement made in paragraph
6.4 of the spplication, the respondents bes toO state that

they have no comments, the same being matters of record.

6. That with regard to statemeht made in paragraph

6.5 of the application, the respendents bee to state that

in order to grant concession of House Rent Allouance to

non-executive employees of verious cacres, Government

'Coﬂtd.. .o 3/"'

./‘



9,

\os

"\\%

13 s
®

had equated varieus non-executive posts with diffsrent

-
-—
—

_ p?iffﬂgiﬂgffggiigg_gggzgﬁ. The equation was done by the

Govt. only for grant of House Rent Allowance and not for

S T -

any ‘other concession. - As a result of the said equation

the employees who have not been provided with Gevernment
accommodation at ARC, Doom Dooma, are beins paid House

Rent Allowance.

7 That with regard te statement made in paragraph
6.6 of the application;<the respondents bes to state thst
they have no comments on them, the same beina matters of

record.

8. . That with regard to statement made in paragraph

6.7 of the appllCathﬂ, the reSpondents beeg toO state that

it is not correct that all the employees of various non-
executive cadres uargjclﬂbbed with one such grade for the
purpose of getting ail the concessions. Eguatien of various

posts of various cadres with various posts of executive

Cadres was ordered by the Government exclusively for the

puipose of Heuse Rent Allowance as already stated. Althoueh

it is admitted that one of the applicants are on deputaien
7—*

from IAF, yet they are not entltled tﬁ Ratien Allswance aS

"

the concession of R&ion AllOUance hes been extended to the

employees of JUﬂlOr ‘executive cadre upto the rank of Field

0fficer on the analoay of the Junior Executive Staff of

R&AW for whom this concession was initially sranted.
— ’ i

9. That with regard to statement made in paragraph
6.8 of the application, the respondents bea to state

that since the concession of grant of Ration Allouance

‘_—,,___.—-—————‘_‘_—“'
was subject to classification of the location as
- _ -
=~

COntdo.. . 004/"'

/
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Category - 13t or !C! station by the Head of the

Department, it weas granted we.e.f. 22.2.94 after seeking
—_—— ) )

10 That with regard to statement made in paraaraph
6.9 of the application, the respondents beg to state that
it is not correct that the embloyées of all categories/
Cadres of ARC posted .at Doom Dooma uere entitled to get
the Retion Allowance. Ggy@rnment orders on the subject
are very clear uhicﬁlstiéulated that the Ration Allowance
wﬁuld he admissible to the employees upto the rank of

Field Ufficer and below for lecations categorised as ‘B!

and té' Stations. In the R&AU, only the staff of junior
axacﬁéivs Cadre upto the rank of Field, Officer are entitled
to Ratian Allouance as sanctioned by the Government. It

is wrong £o say that the authorities have misinterpreted
Anné&ure—ll of the Cabinet Secretariat letter dated
18.12.87. The conces?ion 6? Ration Allewance shoun at
$1.No.1 of the Annexure has been extended to the employees:

of various Executive Cadres of ARC upte the rank of Field

————

Officer and below for locations catesorised as 'Bf and 1C?

stations as per rates as applicable to BSF from time to time

in peace areas/in operational areas as the case may be.

As already m@nfionad, the eguation of the posts of non-

* axecutive Cadres with the posts of Executive Cadre was

exclusively meant for grant of House Rent Allowance.

Therefore, the order cannot be made applicabie to grant

of other concessions such as Ration Allouance.

1. fhat with regard to statement made in paragraph
.10 of the application, the respondents beg to state

that when the need for grant of Ration Allewance to the

——)

Contd..... 5/"
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junier executive staff of ARE; Doom Dooma was e Xamined

land considered by the Head of Department of ARC the same

was sanctioned u.e.f, 22.2.94 after declaring Doom Dooma

o ————————rreti.

as Catesory - 'B' station with the approval of the
. ’-M

Government. As such the employees of junior executive cadre

of ARC p@sted there, have been drauing Ration Allouance

as per the rates admiséible to BSF from time to time. AS
slready mentioned in Para—Q above the applicants who do not
belong to Junior Executive Cadre of ARC are net entltled

to get this ration allowance.

12. That uith regard to Statemehéﬁﬁade in parasraph

6.11 of the application, the resgondents beg to state that
neither any injustice has been done to the staff of ARC at
Doom Dooma nor Government ofders grahting Ration Allowance
to the staff of ARC uerevmisinterpreted. it is also totally
incorrect to mention that‘dﬂe to the misinterpretation of
relevant Government orders withe regard to the grant of
concession.of Ration Allowance, the matﬁer'uas taken up

with the higher authorities. In order to provide similar

~concession to the non-executive staff of ARC Doom Dooma,

the matter was taken up with the Govt. The Government

éplied that a similar proposal in respect of R&AW was
.

examined by them and had not aareed to in the wake of the

.;Sth Central Pay commission and advised us te submit the

Case to the 5th Pay Commission through supplementary memo

if not already done. Since recommendations for grant of
ration allowance to Group - 10t and D! non-executive

staff of the non-combatised wings of DGS as in the case
of executive staff has already been submitted to the 5th

Pay Commission, No further action was taken.

b’ Contd.... 6/“

/



L 13
=)
{ 1]

- | ,E; Tl,ﬁsg’

13. That uith resard to statement made in paragraph
6.12 of the application, the respondents beg to state that
all the Central Pay Commissiocns set=up in the past had
rgpommended so many concessions to the Central Government
employees from time to time as such it is irrelevant to
say tﬁat the grant of Ration Allowance has nothing to do
with the Pay Commission. It is also incorrect to éay that

all concessions including Ration Allowance were granted

to all categories of staff of ARC, Since the Ration

Allowance is admissible only to the junior executive staff

upto the rank of Field 0fficer as mentioned time and again.

in the foregoing paras, the applicants are not entitled

to the ﬁation Allowance in-terms of the existing orders.

14,  That with regard to statements made in paraaraphs

7 & 8 of the application, the respondents beg to state

that they have no comments.

15.  That with regard to statement made in paragraph 9

of the application, the respondents beg to state that

regarding relief sought for and grounds thereef, the

respondents beg to state that none of the grounds is

maintainable in lau as well as in facts. The respondents

fu:ther beg to state that ‘the applicants are not entitled

té any relief sought*%or in this application and as such the

application is liable toO be dismissed.

164 That with regard to statement made in paragraphs

10,11 & 12 of the application, the respondents have no

commentsSe.

17. That the respondents beg to submit that the
application has no merit and as such the application is

1iable to be dismissed.

d) CONtd....'?/—'
'~
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VERIFICATION

I, Shri R.K. Mahajan, Deputy Director {(Admn},
‘as authorised, do hereby solemnly declare that the
statements made above are true to my knowledee, belisf

and information and I sign this verification on this

__Z.th day of Januaxy 1934 at ARC DO MEME, \

Qv“/

BEGHHARANIER (Adn) Ale
Missctatete Generul of Berwrin
Glgvt, of Indis

St Dnmenn { Awewse
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JO¢A~4%O1118/86~b051(L)

¢ OVRRINS 1T . OF INDIA

CABIL] 33 CR MARTIAT

vluAkuR HOJSE(AHN.XE;
SHA ’{J" HAN ROAD

WEW IBTHIL,THE 10TH 1AY, 1980

To :
: mwlﬁ.dmnmnmﬂ

pirectoxr (4RC) - o

pirectorate Ge neral of E:e \,wfltv

gabinet DGCTCVwrlat

New 1e D@]h”ﬁ

SURIE 07 g -Grant of conpessions to the staff of ERC.

’u ) i
SLiY,

T ap. divected to »av shat while eﬁ&;annw the guestilon of
graat of conclt elons Aﬁ various Stailf of ‘ReAW, the question
of granting Similer uoppe&ﬁlons 10 uhg_gbuff Of )IC vias @l 8o
considered by wie coverumeut of India. The Ires nu is pleasst
~o Sanctlon the congessions, mensioned ip onncx u‘ to Thid
Jetier, to the virious categeries of Lbe staff of iRC except

%hose on Gerutatlicn feom the (ndian Aix Forcl.

». If at ceriain tipés the fad of Depertment feels “ﬂ?t
certain ]OCauloﬂw oL &% 1Lqments heve b2 cone speclally hazare
;. ,"d ’t:r‘(-af.‘e l a8 u ,(,l_ LI (e} 1 nC]:‘e i 4 bhe bq"‘@ a_-g -t(\ uh‘« L-; MSOR“";‘:‘

w6/ or prcn~m,ﬁ; he can 0“U0¢u1~0 on weeits the ¢F riteria of
nAvouh*D and vhe »eriod for. which ”“oh locabions muy Vo OO
cprised as BT OOT ‘¢t stetion oo declered for the Road after
TLCOLdlﬂb the reasons in writinge .

\_)(u

D This iﬁs‘(:‘es with ’ L he on(\u’(_&{*"\(‘_lc of he Ministey ol Pnoins
vide their U, RIPVA 3’ / o /85 de ved 271 2**1‘«8).,

.

wovrs faivhiul wily,

5d/~
\ L,,‘t,..nl 'T )

Tnels Annexuxe ' & 70T AL SDCEEILRY

Cory tos=Tta Shrei haq.BLy Choudhuryjzdrecﬁor of LccouniS,
‘  CabSecth. fiow Delnl. _
2. Shri J. varam°n~ nﬁDlrecior(IEUCab.loctﬁa
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NO « 4. 27011/L/86=EA=TT(A) RS ,;\U\@
‘ | GOVERNWENT OF INDIA 0
' CARINET SECRETARIAT N N\
S BIKANER HOUSE (ANNEXE) . £ .
' " SHAHJAHAN ROAD \ f
i New Delhi, t PR HE
Nevw Delhi, he £C. 3 19
To \///// '
Shri R.Swaminathan, )
Director.(ARC),
Directorate General of Security,
Cabinet Secretariat, '
. New Delhi,
'Dpwﬁ Subject:« , arant of concessions to the staff of ARC.
Sir, | S . S Do~

In continuation to this Cabinet Secretariat‘s letter

. Qﬁ ./‘/
A No. A.49011/ /86~DO~I(B) dated 1Cth May,1986 on the subject

mentioned &above T am directed to convey the canction of the:

! : Ey . . 20 3 . 3 >
$\ president to the grant of additional concessions mentionet  in -

the Annexure to this letter to the various categories of the
staff of AR.C. except those on deputation from Indian ALT

Force.

2. This will take effect from 1st August, 1987,
3. This issues with the concurrence of the Ministry of

Finance vide thelr U.0. NO.5m1h28/SC~87 dated 10.8.1987 read
with UO No‘1151/Director(F/S)/81 dated 2nd Dec.1987.

ct . .
A>T Enel e ADnExUre. v . -
- . , Yours ajithfull.
hwl’\’- R - (]
C/"«x . ~—
“&“i {Tﬁﬁn . . - { R.K. GANGAR )
ek ¢ L DY. SECRETARY
Copy TOi= ‘ '
S Py - =y
'f,) Qg emn™ 7 ) ) ) . . ) k> . ‘
1) Snri J,Subramanlan,Dlrector,(Ik),Cablnet Sechtt..
e New Delhi.
Tk ALpHCLA L - L . ' ~ . s -
%Eéﬂ‘f A Shri G.B. Mathur,Dy.Dlrector of Accounts,Cabinet 2t
» e . ¥ ’V-l"ﬁj_l . .. _

Fittal, Dy.Director of Accounts (su) GIs
New pelhl with reference to hig nclek
n the file.

) N M . . p 7 - . s
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Security allowance to
Ministerial,Secretarial
and Accounts Cadre

-
. [

(Pl

Annexure to the Cabinet Secretarial letter

R T

Dt.,

Wo.A.27011/4/86-Ba~11I
-

Extent of the concession
granted.

"Ration allowance upto the rank of FO and
below at the fcliowing ratesi- :

Location

Rates
’: - . ) B ; "’ . . . ’
(1) Category B - As admissible from time
stations to time in the Border
Security Force in peace
areas., ) i
(2} Category C As admissible from time

stations to time in the B.5.F, in

operational areas,

Security allowance at the following rates
to the following category of the staff
working in Top Secret Branches subject to =z
maximum of 15% in each Grades

Designation Amount

L.D.C./ S

Steno Gr.Iix/unt
Steno Gr.iI/Assjistant -
Section Officer/Private
Secretary/Sr.P.A, v~
Assist#nt Director

P.SqZO/"‘ p.m.
FS.BO/" p.me
k. 50/~ p.m,

! %0100/"‘ psmo
5,200/~ pera .
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